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HARYANA VIDHAN SABHA
Bill No. 22- HLA of 2024

THE HARYANA GOODS AND SERVICES TAX
(AMENDMENT) BILL, 2024

A

BILL

further to amend the Haryana Goods and Services Tax Act,.2017.

Be it enacted by the Legislature ofthe State of Haryana in the Seventy-fifth
Year ofthe Republic of India as follows:-

1. (1) This Act may be called the Haryana Goods and Services Tax
(Amendment) Act, 2024.

@ It shall be deemed to have come into force with effect from the
25th September, 2024.

2. For clause (61) of section 2 of the Haryana Goods and Services Tax Act,
2017 (hereinafter calledthe principalAct), the following clause shallbe substituted
and shall be deemed to have been substituted with effect from the lstApril, 2025,
namely:-

"(6l)"Input Service Distributor" means an office of the supplier ofgoods or
services or both which receives tax invoices towards the receipt of
input services, including invoices in respect of services liable to tax
under sub-section (3) or sub-section (4) of section 9, for or on behalf of
distinct persons referred to in section25, and liable to distribute the
input tax credit in respect of such invoices in the manner provided in
section 20;".

3. In sub-section (l) of section 9 ofthe principalAct, afterthe words "alcoholic
liquor for human consumption", the words and sign "and un-denatured extra neutral
alcohol or rectified spirit used for manufacture of alcoholic liquor, for human
consumption" shall be inserted and shall be deemed to have been inserted with
effect from the I st November, 2024.

4. In sub-section (5) of section 10 of the principal Act, after the words and
figures "section 73 or section 7 4" , the words, figures and letter "or section 7 4A"
shall be inserted and shall be deemed to have been inserted with effect from the 1st

November,2A24.

5. After section 11 of the principalAct, the following section shalt be inserted
and shall be deemed to have been inserted with effect from the 1st November,2l}4,
namely:-

" 11A. Power not to recover Goods and Services Tax not levied or
short-levied as a result of general practice.-Notwithstanding anything
contained in this Act, if the Government is satisfied that-
(a) a practice was, or is, generally prevalent regarding levy of State tax

(including non-levy thereof) on any supply of goods or services or
both; and
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@) such supplies were, or are, liable to, -
(D State tax, in cases where according to the said practice, State

tax was not, or is not befng, levied; or

(ii) a higher amount of State tax than what was, or is being, levied, in

accordance with the said practice,

the Government may, on the recommendation of the Council, by notification
in the Official Gazette,directthatthe whole ofthe State taxpayable on such

supplies, or, as the case may be, the State Tax in excess of that payable on

such supplies, but for the said practice, shall not be required to be paid in

respect of the supplies on which the State tax was not, or is not being
. levied, or was, or is being; short-levied, in accordance withthe said practice.".

6. In sub-section (3) of section 13 ofthe principalAct,'

(D for clause (b), the following clauses shalt be substituted and shall be

deemed to have been substituted with effect from 1st November,ZAZ{,

namely:-

"(b) the date immediately following sixty days from the date of issue

of invoice or any other document, by whatever name called, in

lieu thereof by the supplier, in cases where invoice is required to

be issued bY the suPPlier; or

(c) the date of issue of invoice by the recipient, in cases where invoice

is to be issued bY the reciPient:";

(ii) in the first proviso, after the words, brackets and letter "or clause (b)",

the words, brackets and letter "or clause (c)1' shall be inserted and

shall be deemed to have been inserted with effect from the lst
November,2024.

7. After sub-section (4) of section 16 of the principalAct, the following sub-

sections shall be added and shall be deemed to have been added with effect from

the lst JuIy,2017, namelY:-

"(5) Notwithstanding anything contained in sub-section (4), in respect

of an invoice or debit note for supply of goods or services or both pertaining

to the Financial Years 20 I 7- 1 8, 2 0 I 8 - 1 9, 20 19 -20 and 2020 -21, the registered

person shall be entitled to take input ta< credit in any return under section

39 which is filed upto the thirtieth day of November, 2021.

(6) Where registration of a registered person is cancelled under section

29 and subsequently the cancellation of registration is revoked by any

order, either under section 3 0 or pursuantto any order made by the Appellate

Authority or the Appellate Tribunal or cburt and where availment of input

tax credit in respect of an invoice or debit note was not restricted under

sub-section (a) on the date of order of cancellation of registration, the said
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person shall be entitled to take the input tax credit in respect of such invoice

or debit note for supply of goods or seryices or both, in a.return under

section 39-

(l) filed upto thirtieth day of November following the financial year

to which such invoice or debit note pertains or furnishing of the

releVant annual retum, whichever is earlier; or

(ii) for the period from the date of cancellation of regishation or the

effective date of cancellation of registration, as the case may be,

till the date of order of revocation of cancellation of registration,

where suchreturn is filed withinthirty days from the date of order

of revocation of cancellation of registration,

whichever is later.".

8. In clause (i) of sub-section (5) of section 17 of the principal Act, for the

words, figures and sign "sections 74, 129 and 130", the words, figures and

sign "section 74 in respect of any period upto Financial Year 2023-24" shall be

substituted and shall be deemed to have been substituted with effect from the

1stNovember,2024.

9" For section 20 ofthe principalAct, the following section shall be substituted

and shall be deemed to have been substituted with effect from the 1stApril,2025,
namely:-

"20. Manner of distribution of credit by Input Service Distributor.-
(1) Any offrce of the supplier of goods or services or both which receives

tax inyoices towards the receipt of input services, including invoices in
respect of services liable to tax under sub-section (3) or sub-section (4) of
section 9, for or on behalf of distinct persons referred to in section25, shall

be required to be registered as Input Service Distributor under clause (viii)
of section 24 and shall distribute the input tax credit in respect of such

invoices.

(2) The Input Service Distributor shall distribute the credit of State tax
or integrated tax charged on invoices received by him, including the credit

of State tax or integrated tax in respect of services subject to levy of tax
under sub-section (3) or sub-section ( ) of section 9 paid by a distinct
person registered in the State as the said Input Service Distributor, in such

manner, within such time and subject to such restrictions and conditions,
as may be prescribed.

(3) The creditof State t4x shallrbe distributed as State tax or integrated
tax and integrated tax as integrated tax or State tax, by way of issue of a

document containingthe amount of inputtax credit, in suchmanner, as may

be prescribed.".

10. In section 21 ofthe principalAct, afterthe words and figures "section 73 or

section 74",the words, figures and letter "or sectionT4A" shall be inserted and

shall be deemed to have been inserted with effect from the lst Novemb er,2024.
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11. In the proviso to sub-section (2) of section 30 of the principal Act,-

(D for the sign "." existing at the end, the sign ":" shall be substituted;
and

(ii) after the existing proviso, the following proviso shall be added
and shall be deemed to have been added with effect from the
1 st Novemb er, 2A24,namely:-

tl Provided further that such revocation of cancellation of
registration shall be subject to such conditions and restrictions, as

may be prescribed.".

12. In clause (0 of sub-section (3) of section 31 of the principalAct,-,

(, after the words and figure "of section 9 shall", the. signs and

words ", within the period as may be prescribed," shall be inserted

and shall be deemed to have been inserted with effect from the lst
November,2024;

(ii) the following Explanation shall be inserted and shall be deemed

to have been inserted with effect from lst November,2A24,
namely:-

.. "Explanation.-Forthe purposes ofclause (f), the expression

supptier who is not registered" shall include the supplier who is

registered solely for tlre purpose of deduction of tax under
section 51.".

13. In sub-section (6) of section 35 of the principal Act, after the words and

figures "section 73 or section 74",thewords, figures and letter "or sectionT4A-
shall be inserted and shall be deemed to have been inserted with effect from the

1stNovember,2024.

14. For sub-section (3) of section 39 of the principalAct, the following sub-

section shall be substituted and shall be deemed to have been substituted with

effect from the I st Novembe r,2\24,namely: -
"(3) Every registered person required to deduct tax at source under

section 51 shall electronically furnish a return for every calendar month of
the deductions made during the month, in such form and manner and within
such time, as may be prescribed:

Provided'that the said registered person shall furnish a return for every

calendar month whether or not any deductions have been made during the

said month.".

15. In clause (c) of sub-section (8) of section 49 of the principalAct, after the

words and figures "sectionT3 or section 74",the words, figures and letter "or
section 74A" shall be inserted and shall be deemed to have been inserted with

effect from the 1 st November, 2024.
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16. In the proviso to sub-section (1) o.f section 50 ofthe principalAct, after the Amendment Qf

words and figures "section 73-or iiiti91r.74".,the.words, 
figures atd letter "or iljrti,ll"'l"it,

section 74A" shall be inserted and shall be deemed to have been inserted with it zog.
effect from the 1 st November, 2,024.

17, [n sub-section (7) of section 51 of the principal Act, after the words and Amendment of

figures "section 73 or section 74",thewords, figures and letter "or sectionT4A" ' section 51 of

shali be inserted and shall be deemed to have been inserted with effect from the lst Xfy;ffi."" 
t'

Novemb et,2024.

18. In section 54 of the principalAct,- Amendtnent of

(a) in sub-section (3), the second proviso shall be omitted and shall be ilfi:lifft,,
deemedto have bien omittedwitheffectfrom lstNovember,2024; of 2017'

(b) after sub-section (14) and before the Explanation, the following
sub-section shall be inserted and shall be deemed to have been inserted

with effect from lst November,2024,namely: -
"(15) Notwithstanding anything contained in this section, no

refund of unutilised input tax credit on account of zero rated supply of
. goods or of integrated tax paid on account of zero rated supply of

goods shall be allowed where such zero rated supply of goods is

subjected to export duty.".

lg. In sub-section (3) of section 61 of the principal Act, after the words and Amendment of

figures "section 73 or iection 74", thelvordl, fgrt.i and letter "or sectio"JL+". ;ff$:}j,ilt,,
shall be inserted and shall be deemed to have been inserted with effect from the 1st ;i';;;;."--
November,2A24.

20. ln sub-section (1) of section 62 ofthe principal Act, after'the words 21d Ambndment of

frgures o'sectio n73 or section '14",thewords, ne*tt and letter "or sectio"Jl!'. iijJlfi"ul.l'i,
shall be inserted and shalt be deemed to have been inserted with effect from the l st it zott .

November,2A24.

21. In section 63 ofthe principatAct, afterthe words and figures "section 73 or Amendment of

section :74", the words, figures and letter "or sectio n 74A" shall be inserted and section 63 of

shall be deemed to have been inserted with effect from the l'st Noverni ir,zoiq f?;ffi.o" "
22. In sub-section (2) of section 64 of the principal Act, after the words and Amendment of

figures'osection 73 srsection 'l4",thewords, figurei and letterooorsectionT4A" ifjli,ii"uL.lt*
shalt be inserted and shall be deemed to have been inserted with effect from the or rorr.
lstNovemb er,2024.

23. In sub-section (7) of section 65 of theprincipalAct, afterthe words and Amendment of

figures o'section 73 orsection 'l4",the.words, ngrtt, and letter'oor section.,74!'. iij,1r,?l"ti.,lt*
shall be added and shall be deemed to have been added with effect from the lst of 2017.
Nov6mber,2024.
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24. In sub-section (6) of section 66 of the princip al Act, after the words and
figures "section 73 or section 74",the words, figures and letter "or section 74A"
shall be added and shall be deemed to have been added with effect from the 1st
November,2A24.

25. After sub-section (1) of section 70 of the principal Act, the following sub-
section shall be inserted and shall be deemed to have been inserted with effect
from the 1 st November, 2024,namely: -

"(1A) All persons summoned under sub-section (1) shall be bound to
attend, either in person or by an authorised representative, as such officer
may direct, and the person so appearing shall state the truth during
examination or make statements or produce such documents and other things
as may be required.".

26. In section 73 of the principal Act,-
(, in the marginal heading, after the words "I)etermination of tax", the

signs, words and figures '0, pertaining to the period upto Financial Year
2023-24," shall be inserted and shall be dsemed to have been inserted

with effect from the l st November, 202a;

. (ir) after sub-section (11), the folloying sub-section shall be

added and shall be deemed to have been added with effect from
I st November, 2024, narnely:-

"(12) The provisions of this section shall be appiicable for
determination of tax pertaining to the period upto the Financial
Year2023-24..".

27. In secticn 74 of the principal Act, -
0 in the marginal heading, after the words "Determination of tax", the

signs, words and figures o', pertaining to the period upto Financial Year

2023-24," shallbe inserted and shall be deemed to have been inserted

with effect from the lst November, 2024;

(ii) after sub-section (11), the following sub-section shall be added and

shall be deemed to have been added with effect from the lst NovembeE

2024,namely:-

"(12) The provisions of this section shall be applicable
for determination of tax pertaining to the period upto Financial
YearZA23-24;'.

(iiD Explanation 2 shall be omitted.

28. After section 74 of theprincipalAct, the following section shall be inserted

and shall be deemed to have been inserted with effect from the I st November,2UZ{ ,

namely:-
*74A. Determination of tax not paid or short paid or erroneously

refunded or input tax credit wrongly availed or utilized for any reason
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pertaining to Financial Year 2024-25 onwards.-(l)'S/here it appears to the

proper officer that any tax has not been paid or short paid or erroneously

refunded, or where input tax credit has been wrongly availed or utilised, he

shall serve notice on the person chargeable with tax which has not been so

paid or which has been so short paid or to whom the refund has erroneously

been made, or who has wrongly availed or utilised input tax credit, requiring

him to show cause as to why he should not pay the arnount specified in the

notice along with interest payable thereon under section 50 and a penalty

leviable under the provisions of this Act or the rules made thereunder:

Provided that no notice shall be issued, if the tax which has not been

paid or short paid or erroneously refunded or where input tax credit has

been wrongly availed or utilised in a financialyear is less than one thousand

rupees.

A) The proper oflficer shall issue the notice under sub-section (1)

within forty-two rnonths from the due date for furnishing of annual return

for the financial year to which the tax not paid or short paid or input tax

credit wrongly availed or utilised relates to or within forry-two months from

the date of en'oneous refund.

(3) Where a notiee has been issued for any period under sub-section

(1), the proper officer may serve a statement, containing the details of tax

not paid or short paid or erroneously refunded or input tax credit wrongly

availed or utilised for such periods other than those covered under sub-

section (1), on the person chargeable rvith tax.

(4) The service of such statement shall be deemed to be service of
notice on such person under sub-section (1), subject to the condition that

the grounds reiied upon for such tax periods other than those covered

under sub-section (1) are the same as are mentioned in the earlier notice.

6) The penalty in case where any tax which has not been paid or

short. paid or erroneously refunded, or where input tax credit has been

wrongly availed or utilised,-

(l) for any reason, other than the reason of fraud or any wilful-
misstatement or suppression of facts to evade tax, shall be

equivalent to ten per cent of tax due front such person or ten

thousand rupees, whichever is higher;

(i, for the reason of fraud or any wilful-misstatement or suppression

of facts to evade tax shall be equivalent to the tax due from such

person.

(6) The proper officer shall, after considering the representation, if
any, made by the person chargeable with tax, determine the amount of tax,

interest and penalty due from such person and issue an order.
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A The proper officer shall issue the order under sub-section (6)
within twelve months from the date of issuance of notice specified in

sub-section (2):

Provided that where the proper officer is not able to issue the order

within the specified period, the Qommissioner, or an officer authorised by

the Commissioner senior in rank to the proper officer but not below the rank

of Joint Commissioner of State Tax, may, having regard to the reasons for
delay in issuance of the order under sub-section (6), to be recorded in

writing, before the expiry of the specified period, extend the said period

further by a maximum of six months.

(S) The person chargeable with tax where any tax has not been paid

or short paid orcoorr.ourly refunded, or where input tax credit has been

wrongly availed or'utilised for any reason, other than the reason, of fraud or

any wilful-rnisstaternent or suppression of facts to evade tax, may,'

(D betbre service of notice under sub-section (1), pay the amount of
tax along with interest payable under section 50 of such tax on the

basis ofhis own ascertainment of such tax or the tax as ascertained

by the proper officer and inform the proper officer in writing of
such pa-Vment, and the proper ofiicer, on receip of such information

shall not serve any notice under sub-section (1) or the statement

under sub-section (3), as the case may be, in respect of the tax so

paid or any penalty payable under the provisions of this Act or

the rules made thereunder;

(ii) pay the said tax along with interest payable under section 50

within sixty days of issue of show cause notice, and on doing so,

. no penalty shall be payable and all proceedings in respect of the

said notice shall be deemed to be concluded.

(9) The person chargeable with tax, where any tax has not been paid

or short paid or erroneously refunded or where input tax credit has been
'wrongly 

availed or utilised by reason of fraud, or any wilful-misstatement or

suppression of facts to evade tax, may,-

(l) before service of notice under sub-section (1), pay the amount of
tax along with interest payable under section 50 and a penalty

equivalent to fifteen per cent of such tax on the basis of his own

ascertainment of such tax or the tax as ascertained by the proper

officer and inform the proper officer in writing of such payment,

and the.proper officer, on receipt of such information, shall not

serve any notice under sub-section (1), in respect of the tax so

paid or any penatty payable under the provisions of this Act or

the rules made thereunder;
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(ii) pay the said tax along with interest payable under section 50 and
a penalty equivalent to twenty-five per cent of such tax within
sixty days of issue ofthe notice, and on doing so, all proceedings
in respect of the said notice shall be deemed to be concluded;

(iiD pay the tax along with interest payable thereon under section 50
and a penalty equivalent to fifly per cent of such tax within sixty
days of communication of the order, and on doing so, all
proceedings in respect of the said notice shall be deemed to be

concluded.

(10) Where the proper officer is of the opinion that the amount paid
under clause (i) of sub-section (8) or'clause (i) of sub-section (9) falls short
of the amount actually payable, he shall proceed to issue the notice as

provided for in sub-section (1) in respect of such amount which falls short
of the amount actually payable.

(11) Notwithstanding anything contained in clause (i) or clause (ii) of
sub-section (8), penalty under clause (i) of sub-section (5) shall be payable
where any amount of self- assessed tax or any amount collected as tax has

not been paid within a period of thirty days from the due date of payment of
such tax.

(12) The provisions ofthis section shall be applicable for determination
oftax pertaining to the Financial Year2024- 25 onwards.

Explanation 1.-For the purposes of this section,

(, the expression "all proceedings in respect of the said notice"
shall not include proceedings under section 132;

(i0 where the notice under the same proceedings is issued to the
main person liable to pay tax and some other persons, and such
proceedings against the main person have been concluded under
this section, the proceedings against all the persons liable to pay
penalty under sections 122 and 125 arc deemed to be concluded.

Explanation 2.-For the purposes of this Act, the expression "suppression"
shall rnean non-declaration of facts or information which a taxable person is
required to declare in the return, statement, report or any other document
furnished under this Act or the rules made thereunder, or failure to furnish
any information on being asked for, in writing, by the proper officer.".

In section 75 of the principalAct,-

(a) in sub-section ( 1), after the word and figures "section 7 4" , the
words, brackets, figures and letter "or sub-sections (2) and (7) of
section 74A" shall be inserted and shall be deemed to have been
inserted with effect from 1st November,Z}24;

Amendment of
section 75 of
Haryana Act 19

of 2017.
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O) after sub-section (2), the following sub-section shall be inserted and

shall be deemed to have been inserted with effect from lst
November, 2024, namely: -

"(2A) Where any Appellate Authority or Appellate Tribunal or
court concludes that the penalty under ctrause (ii) of sub-section (5) of

- section 74Ais not sustainable for the reason that the charges of fraud
or any wilful- misstatement or suppression of facts to evade tax has

not been established against the person to whom the notice was issued,

the penalty shall be payable by such person, under clause (i) of
sub-section (5) of section 744;';

(c) for sub-section (10), the following sub-section shall be substituted

and shall be deemed to have been substituted with effect from the

I st Novemb er, 2024, namely:-

. "(10) The adjudication proceedings shall be deemed to be

concluded, if the order is not issued within the period specified in
sub-section (10) of section 73 or in sub-section (10) of section 74 or in
sub-section (7) of section 74A;';

(d) in sub-section (11), after the word and figures "section 74",the words,

brackets, figures and letter "or sub- section (7) of section 74A" shall

be inserted and shall be deemedto have been inserted with effect from
the lstNovember,2\Z4;

(e) in sub-section (12), after the words and figures "section 73 ot
section 74",thewords, figures and letter "or sectionT( A" shall be

inserted and shall be deemed to have been inserted with effect from

the lstNovember,Z0}4;

(0 in sub-section (13), after the words and figures "section 73 or

section 74",the words, figures and letter "or sectionT{ A" shall be

inserted and shall be deemed to have been inserted with effect from

the lstNovernber, 2024.

30. In the Explanation to sub-section (1) of section 104 of the principal Act,

afterthe word and figures "section 74",thewords, brackets, figures and letter "or
sub-sections (2) and (7) of section 74A' shall be added and shall be deemed to

have been added with effect from lst Novembet,20Z4.

31. In section 107 of the principalAct, -
(a) in clause (b) of sub-section (6), for the word "twenty- five", the word

"twenty" shall be substituted and shall be deemed to have been

substituted with effect from I st November, 2024;

(b) in the second proviso to sub-section (11), after the words and figures

"section 73 or section 74",thewords, figures and letter "or section 74

A" shall be inserted and shall be deemed to have been inserted with

effect from the 1 st Novembet, 2024.
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32. In section 1 12 of the principal Act, -
(a) in sub-section (1), after the words "from the date on which the order

sought to be appealed against is communicated to the person preferring
the appeal", the signs and words "; or the date, as may be notified by
the Government, on the recommendations of the Council, for filing -

appeal before theAppellate Tribunal under this Act, whichever is later."

shall be added and shall be deemed to have been added with effect
fromthe 1st August, 2024;

(b) in sub-section (3), after the words "from the date on which the said

order has been passed", the words "; or the date, as may be notified by
the Government, on the recommendations of the Council, for the
purpose of filing application before the Appellate Tribunal under this
Act, whichever is later," shall be inserted and shall be deemed to have

been inserted with effect from the 1st August, 2024;

(c) in sub-section (6), afterthe words, brackets and figure t'after the expiry
of the period referred to in sub-section (1)", the words, brackets and
figure "or permit the filing of an application within three months after
the expiry of the period referred to in sub-section (3)" shall be inserted
and shall be deemed to have been inserted with effect from the lst
November,2024;

(d) in clause (b) of sub-section (8),-

(1) for the words "twenty per cent", the words "ten per cent" shall be

substituted and shall be deemed to'have been substituted with
effect from the lst Novemb,er,2024:

(ii) for the words "fifty crore rupees", the words "twenty crore rupees"
shall be substituted and shall be deemed to have been substituted
with effect from the I st November,Z02{ .

33. In sub-section (lB) of section 122 of the principalAct, for the words "Any
electronic commerce operator who", the words, signs and figures "Any electronic
commerce operator, who is liable to collecttax at source under section 52," shall be

substituted and shall be deemed to have been substituted with effect from the
lst October,2023.

34. 'After section 122 of the principalAct, the following section shall be inserted

and shall be deemed to have been inserted with effect from lst October,2024,
namely:-

"122A. Penalty for failure to register certain machines used in
manufacture of goods as per special procedure.- (1) Notwithstanding
anything contained in this Act, where any person, who is engaged in the

manufacture of goods in respect of which any special procedure relating to
registration of machines has been notified under section 148, acts in
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contravention of the said special procedure, he shall, in addition to any
penalty that is paid or is payable by him under Chapter XV or any other
provisions of this Chapter, be liable to pay a penalty equal to an amount of
one lakh rupees for every machine not so registered

@ In addition to the penalty under sub-section (1), every machine
not so registered shall be liable for seizure and confiscation:

Provided that such machine shall not be confiscated where-

(a) the penalty so imposed is paid; and

O) the registration of such machine is made in accordance with the
special procedure withinthree days ofthe recerpt ofcommunication
of the order of penalty.".

35. In section t27 oftheprincipalAct, afterthewords and figures "section 73 or
section 74", the words, figures and leffer "or section'74A" shall be inserted and

shall be deemed to have been inserteil with effect from the lst November,20}4.

36. After section 128 ofthe principalAct, the following section shall be inserted

and shall be deemed to have been inserted with effect from the lstNovember;2AlL,
namely:-

"1284. Waiver of interest or penalty or both relating to demands raised

under section 73, for certain tax periods.-(l) Notwithstanding anything to
the contrary contained in this Act, where any amount of tax is payable by a

person chargeable with tax in accordance with,-

(a) a notice issued under sub-section (1) of section 73 ora statement

issued under sub-section (3) of section 73, and where no order
under sub-section (9) of section 73 has been issued; or

(b) an order pa3sed under sub-section (9) of section 73, and where
no order under sub-section (1 1) ofsection 107 or sub-section (1)
ofsection 108 has been passed; or

(c) an order passed under sub-section (11) of section 107 or sub-

section (1) of section 108, and where no order under sub-section
(1) ofsection 1 13 has been passed,

pertaining to the period from ,lst July, 2017 to 3 lst March, 2020, or a part
thereof, and the said person pays the firll amount of tax payable as per the

notice or statement or the order referred to in clause (a), clause (b) or clause

(c), as the case may be, on or before the date, as may be notified by the

Government on the recommendations.of the Council, no interest under

section 50 and penalty under this Act, shall be payable and all the

proceedings in respect of the said notice or order or statement, as the case

may be, shall be deemed to be concluded, subject to such conditions, as

may be prescribed:
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Provided that where a notice has been issued under sub-section (1) of
section 74, and an order is passed or required to be passed by the proper

officer in pursuance of the direction of the Appellate Authority or Appellate
Tribunal or a court in accordance with the provisions of sub-section (2) of
section 75,the said notice or order shail be considered to be a notice or
order, as the case may be, referred to in clause (a) or clause (b) of this sub-

section:

Provided further that the conclusion of the proceedings under this

sub-section, in cases where an application is filed under sub-section (3) of
section 107 or under sub-section (3) of section 112 or an appeal is filed by
an officer of State tax under sub-section (1) of section 177 or under sub-

section (1) of section I 18 or where any proceedings are initiated under sub-

section (1) of section 108, against an order referred to in clause (b) or clause
(c) or against the directions of the Appellate Authority or the Appellate
Tribunal or the court referred to in the first proviso, shall be subject to the

condition that the said person pays the additional amount of tax payable, if
any, in accordance with the order of the Appellate Authority or the Appellate
Tribunal or the court or the RevisionalAuthority, as the case may be, within
three months from the date of the. said order:.

Provided further that where such interest and penalty has already been
paid, no refund of the same shall be available.

@ Nothing contained in sub-section (1) shall be applicable in respect

of any amount payable by the person on account of erroneous refund.

(3) Nothing contained in sub-section (1) shall be applicable in respect
of cases where an appeal or writ petitipn filed by the said person is pending
beforeAppellateAuthority orAppellate Tribunal or a coutt, as the case may
be, and has not been withdrawn by the said person on or before the date
notified under sub-section (1).

(4) Notwithstanding any,thing contained in thisAct, where any amount
specified under sub'section (1) has been paid and the proceedings are

deemed to be concluded under the said sub-section, no appeal under sub-
section (1) of section 107 or sub-section (1) of section 112 shail lie against

an order referred to in clause (b) or clause (c) of sub-section (1), as the case

may be.".

In section 171 of the principalAct,-
(a) in sub-section (2),-

(r) for the sign "." existing at the end, the sign ":" shall be substituted;
and

(i, the foilowing proviso and Explanation, shall be inserted and shall
be deemed to have been inserted with effect from the
27th September, 2024,namely:-

"Provided that the Government may by notification, on the
recofiunendations ofthe Council, specifli the date from which the

Amendment of
section 171 of
Haryana Act 19

of 2017.



Amendment of
Schedule III to
Haryana Act 19

of 2017.

No refund of tax
paid or input tax
credit reversed.

Repeal and savings.
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saidAuthority shall not accept /ny r"qurst for examination as to
whether input tax credits availed by any registered person or the
reduction in the tax rate have acfually resulted in a conmensurate
reductioir in the price of the goods or services or both supplied
byhim.

.,.:#1H11r,;1fi '*?XH"ffi 
"ffi ilH,":l"ij;"#"jj

applicant requesting for examination as to whether input tax credits
availed by any registered person or the reduction in the tax rate
have actually resulted in a commensurate reduction in the price of
the goods or services or both supplied by him.";

(b) in sub-section (3A), the existing Explanation shall be renumbered

as Explanation 1 thereof, and after Explanation 1 so renumbered,

the following Explanation shall be added and shall be deemed to
have been added with effect from the 27th September, 2024,
namely:-

"Explanation 2.-,For the purposes of this section, the
expression "Authority" shall include the "Appellate Tribunal.".

38. In Schedule III to the principal Act, after paragraph 8, the following
paragraphs shall be inserted and shall be deemed to have been inserted with effect
from the I st November, z\T4,namely: -' "9. Activity of apportionment of co-insurance premium by the lead

insurei to the co-insurer for the insurance services jointly supplied by the

lead insurer and the co-insurer to.the insured in coinsurance agreements,

. subject to the condition that the lead insurer pays the cenffal tax, the State' 
tax, the Union territory tax and the integrated tax on the entire amount of
premium paid by the insured.

10. Services by insurer to the reinsurer for which ceding commission
or the reinsurance commission is deducted from reinsurance premium paid

by the insurer to the reinsurer, subject to the condition that the central tax,

the State tax, the Union territory tax and the integrated tax is paid by the

reinsurer on the gross reinsurance premium payable by the insurer to the

reinsurer, inclusive of the said c6ding commission or the reinsurance
commission.".

39. No refund shall be made of all the tax paid or the input tax credit reversed,

which shall not have been so paid, or not reversed, had section 7 been in force at

all materialtimes.

40, (1) The Haryana Goods and Services Tax (Amendment) Ordinance,2024
(Haryana Ordinance No. 6 of 2024), is herebyrepealed.

@ Notwithstanding such repeal, anything done or action taken under the

principal Act, as amended by the said Ordinance, shall be deemed to have been

done or taken under the pringipal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Goods and Services TaxAct, Z0l7 (the Act) was enacted with a view to mai<e a
provision for levy and collection of tax on intra-State supply of goods or services or both by the
State Government.

2. It is proposed to amend the Haryana Goods and Services TaxAct,Z}lTonthe basis and to the
extent ofthe recommendations made bythe GST Council and on the lines of amendments carried out
in the Central Goods and Services Tax Act,2017 by Finance Aet,2024 (CentralAct 8 of 2024) and
Finance Act (No. 2), 202 (Central A ct I 5 of 2024).

3. The proposed Haryana Goods and Services Tax (Amendment) Bill, zLz4,inter alia, provides
for the following, namely:-

0 to amend sub-section (l) of section 9 of the Act so as to not levy state tax on un-
denatured extra neutral alcohol or rectified spirit used for manufacture of alcoholic liquor
for human consumption.

-:(ii) to insert a new section 1lA in the Act so as to empower the Government to regularise
non-levy or short levy of state tax where it is satisfied that such non-levy or short levy
was a result of general practice.

(iii) to amend sub-section (3) of section 13 of the Act so as to specis the time of supply of
services in cases where the invoice is required to be issued by the recipient of services
in reverse charge supplies.

(lv) to insert a new sub-section (5) in section 16 of the Act so as to carve out an exception to
the existing sub-section (a) and to provide that in respect of an invoice or debit note for
the FinancialYears 2017-18,-2018-19, 2019-20 and2020a1, the registeredperson shall be
entitled to take input tax credit in any return under section 39 which is filed upto the
thirtieth day ofNovember, 2A21.

(v) to substitute section 20 of the Act so as to provide for Manner of distribution of credit
by Input Service Distributor.

(vt) to substitute sub-section (3) of section 39 of the Act so as to mandate the eleckonic
furnishing of return for each month by the registered person required to deduct tax at
source, irrespective of whether any deduction has boen,made in the said month or not.

(vii) to insert a new sub-section (12) in section 73 of the Act so as to rdstrict the applicability
of the said section for determination of tax pertaining to the period upto Financial Year
2023-24 and to amend the marginal heading ofthe said section accordingly.

.....
(viii) to insert a new sub-section (12) in section 74 of the Act so as to restrict the applicability

of the said section for determination of tax pertainiAg to the period upto Financial year
2023'24 and to amend the marginal heading of the said section accordingly.

(ix) to insert a new section T4/-lrr.theAct so as to provide for determination of tax not paid
or short paid or elroneously refunded or input tax credit wrongly availed or utilised for
any reason pertaining to the Financial Year 2024-25 onwards.
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(x) to amend sub-section (6) of section 107 oftheAct so as to reduce the maximum amount

of pre-deposit for filing appeal before the Appellate Authority from rupees twenty-five

crores to rupees twenty crores in state tax.

(xD to amend sub-sections (1) and (3) of section 112 of theAct so as to empower the

Government to notiff the date for filing appeal before the Appellate Tribunal and provide

a revised time limit for filing appeals or application before theAppellate Tribunal.

(xii) to insert a new section lzz/^in the Act so as to provide for penalty for failure to register

certain machines used in manufacture of Goods as per special procedure

(xiiD to insert a new section 128A in the Act so as to provide for conditional waiver of interest

and penalty in respect of demand notices issued under section 73 of the saidAct for the

Financial Years 2017 -18,20 1 8- 1 9 and20l9-20 , except the demand notices in respect of
erroneous refrrnd.

(xiv) to amend sub-section (2) of section 171 of the Act so ds to empower the Govemment to

notiff the date from which the Authority under the said section shall not accept any

application for anti-profiteering cases.

(xv) to amend relevant sections of the Act so as to incorporate a reference to the newly

inserted section 744.

4. The Bill seeks to achieve the above objectives.

NAYAB SINGH,

Chief Ministeq HarYana.

The Governor has, in pursuance of Clauses (1) and (3) ofArticle 207 of the Constitution of

India, recommended to the Haryana Legislative Assembly the introduction and consideration of the

Bill.

Chandigarh :

The 13th Novembel 2024.

DT. SATISH KUMAR,
SecretarY.

N.B.- The above giu *ur published in the Hary;ana Government Gazette (Extraordinary),

dated the 13th November,2024, under proviso to Rule 128 of the Rules of Procedure

and Conduct of Business in the Haryana Legislative Assembly.

.C
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Financial Memorandum
The proposed Haryana Goods and services Tax (Amendment) Bill, 2024does not involve any recurring or ron-...roirg 

"rp.roi*e from the consoridatedFund of State.

E'
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ANNEXURE

EXTRACTTR0MTHEHARYANAG0oDSAI{DSERVICES
TAX ACT, 2OI7

(19 of 2017)

In this Act, unless the context othelvise requires'- 
r

(61)..InputServiceDistributor,,meansanofficeofthesupplierofgoodsor
Servicesorbothwhichreceivedtaxinvoicesissuedundersection3ltowardsthe
receipt of input services and issued a prescribed document for the purposes of

distributing the credit of Central Tax, State Tax' Intgryated lax :-J Yli:: 
Territory

Tax paid on the said services to 
" 

tlppfi., of taxable goods or services or both

having the same Permanent Account Numuer as that of the said office;

9.(1)Subjecttotheprovisionsofsub.section(2);thereshallbeleviedatax
called the Haryana Goods and Services tax on all intra-state supplies of goods or

services or both, except on the ,opply of alcoholic liquor for human consumption'

on the value determined under section 15 and at such rates' not exceeding twenty

per cent, ,, *uy t. notified by the Government on the recommendations of the

Council and collected in such manner, aS may be prescribed and shall be paid by

the taxable Person.

Composition
levy.

a)
(3)

(4)

(5)

(1)

a)
(3)

penaltY,

11. (1) )k

@*
(3)

(4)

10.

*

*

*

*

*

*

>F

*

*

*
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*
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:F
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*

*

*

*
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*

,F

*

*

*

*
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*

t

*

*

*

*

(4)*t***
(5) If the proper officer has reasons to believe that a taxable person has

paid tax unde*uu-ri.rion (1) or sub-section (2A), as the case may be, despite not

being eligible, such person sfll, in^addition to any tax that may be payable by him

under any other p.oririorrs of this Act, be liable to a penalty and the provisions of

section 73 orsection ?4 shall, mutatis Lutandis, applt for dltermination of tax and

Power to grant

exemption from
tax.

!t(

*

*

*

*

*

*(

*

*

*

*

!F

*

*

*(

*

*

*
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1,6. (1) *

@*
(3) *

(4) *

17. (1) *

@*
(3) !t

(4) {'

(s) *

(a) *

(aa)*

(ab)*

o)*
(c) *

(d) *
- 

(e)n

(0*
(fa)*

(g) *

*

*

{<

{<

,k

*

*

*

*

*

,r

*

*

*

*

*

*

*

*

*.

**
i< ,F

**

*

,&

*

Time of supply of
services.

Eligibility and
conditions for
taking input tax
credit.

Apportionment
of credit and
blocked credits.

t

(a)* {< * 'k *

(b) the date immediately following sixty days from the date of issue of
invoice or any other document, by whatever name called, in lieu
thereof by the supplier,:

Provided that where it is not possible to determine the time of supply
under clause (a) or clause (b), the time of supply shall be the date of entry in the
books of account of the recipient of supply:

Provided * {<

**
r&*

{<*

**
**
**
**
**
**
**
**

t
*.

*

:r

*

*

*

*

*

,r

*

*

*

*

:&

*

*

.*
{.

*

d(

*

*

*

*

(h)* {< * * *

(r) any tax paid in accordance with the provisions of sections 74, l2g
and 130.
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20. (1) The Input Service Distributor shall distribute the credit of State tax as

State tax or integrated tax and integrated tax as integrated tax or State tax, by way of
issue of document containing the amount of input tax credit being distributed in
such manner, as may be prescribed.

@ The Input Service Distributor may disffibute the credit subject to the
fo llowing conditions, namely: -

the credit can be distributed to the recipients of credit against a

document containing such details, as may be prescribed;

the amount of th6 credit distributed shall not exceed the amount
of credit available fcr distribution;

the credit of tax paid on input services attributable to a recipient
of credit shall be distributed only to that recipient;

the credit of tax paid on input services'attributable to more than
one recipient of credit shall be distributed amongst such recipients
to whom the iirput service is attributable and such distribution
shall be pro rata on the basis of the turnoverin a State or turnover
in a Union territory of such recipient, during the relevant period,
to the aggregate of the tumover of all such recipients to whom
such input service is attributable and which are operational in the

current year, during the said relevant period;

the credit oftax paid on input services attributable to all recipients
of credit shall be distributed amongst such recipients and such

distribution shall be pro rata on the basis of the turnover in a
State or turnover in a Union territory of such recipient, during the

relevant period, to the aggregate of the turnover of all recipients
and which are operational in the cuffent year, during the said

relevant period.

Explanation.- For the purposes ofthis section,-

(a) the "relevant period" shall be-
(D if the recipients of credit have turnover in their States or

Union territories in the financial year preceding the year
during which credit is to be distributed, the said financial
year; or

(iD if some or all recipients ofthe credit do nothave anyturnover
in their States or Union territories in the financial year
preceding the year during which the credit is to be distributed,
the last quarter for which details of such turnover of all the
recipients are available, previous to the month during which
credit is to be distributed

(a)

(b)

(c)

(d)

(e)
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. O) the expression 'orecipient of credit" means the supplier of goods or
services or both having the same Permanent Account Number as that
of the Input Service Distributor;

(c) the term "turnover", in relation to any registered person engaged in
the supply of taxable goods as well as goods not taxable under this
Act, means the value of turnover, reduced by the amount of any duty
or tax levied under entries 84 and 92A of List I ofthe Seventh Schedule
to the Constitution and entry 51 and 54 of List II of the said Schedule.

21. Where the Input Service Distributor distributes the credit in contravention 'Manner of
of the provisions contained in section 20 resulting in excess distribution of credit r.:co:erv of credit

to one or more recipients ofcredit, the excess credit so distributed shall be recovered distributed in

from such recipients alongwith interest, and the provisions of sectio n73 orsection 
excess'

74, as the case may be, shall, rnutatis mutandis, apply for determination of amount
to be recovered.

30.(1)*****'
@*:l'*

Provided that the application for revocation of cancellation of
registration shall not be rejected unless the applicant has been given an opportunity
of being heard.

31.(1)*'r***
A) * *' * {< *

(3)*{'*{(t
(a)* ;k * {. *

(b)* {( * 'F *

(c)* * {( * *

(d)* 'k * * {(

(0 a registered person who is tiable to pay tax under sub-section (3) or
sub-section (4) of section 9 shall issue an invoice in respect of goods
or services or both received by him from the supplier who is not
registered on the date of receipt of goods or services or both;

(g)n * *

35.(1)*,<{<**

A)*{<**:k
(3)*'k*)t{<
(4){<****
(5){<****

Revocation of
cancellation of
registration.

Tax invoice.

Accounts and
other records.
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Furnishing of
returns.

Payment of tax,
interest, penalty
and qther
amounts.

Interest on
delayed payment
of tax.

Tax deduction at 51.
source.

(6) Subjectto the provisions of clause (h) of sub-section (5) of section 17,

where the registered person fails to account for the goods or services or both in
accordaqce with the provisions of subsection (1), the proper officer shall determine
the amount of tax payable on the goods or services or both that are not accounted
for, as if such goods or services or both had been supplied by such person and the
provisions of section73 or section 74,asthe case may be, shall, mutatis mutandis,
apply for determination of such tax.

39.(1)**:r*
@ * * t * *'
(3) Every registered person required to deduct tax at source under the

provisions of section 5 I shall furnish, in such form and manner as may be prescribed,
a return, electronically, for the month in which such deductions have been made
within ten days after the end of such month

49.(1){<*x**

@*****
(3){<***'r
(4)

(s)

(6)

Q)

(8)

(b)* * * * *

(c) any other amount payable under thisAct or the rules made thereunder
including the demand determined under section 73 or section 74

(1)* * * *

Provided that the interest on tax payable in respect of supplies

made during a tax period and declared in the return for the said
period furnished after the due date in accordance with the provisions

of section 39, except where such return is furnished.after
commencement of any proceedings under section 73 or section 74 in
respect ofthe said period, shall be payable on that portion of the tax
which is paid by debiting the electronic cash ledger.

**(1)

Q)

(3)

(4)

*

{(

:|(

,.

*

|t

*

*

{€

+

*

*

*

*

*

*

*

*

*.

f
*

rt(

*

(a) *

50.

{<

*

*

*
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t

*
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(5)*****
(6)***
A The determination of the amount in default under this section shall

be made in the manner specified insection 73 or sectionTL.

(1) * * {. 'k x Refund of Tax.

@{.****
(3)****:r.

Provided***:r.
Provided further that no refund of unutilised input tax credit shall be

allowed in cases where the goods exported out of India are subjected to
export duty:

Provided *

(4)*****
(5)'F'F**

(6){.****
a****
(8)**!t'{(*

(9)*{<***

(10) *€ :t( * * {'

(11)*****
(12)!k***

(13)****:t
(14):F*rk**

ExPlanation.-- * d( * *'

61.(1)*****

A)*!F***
(3) In case no satisfactory explanation is furnished within a period of

thirty days of being informed by the proper officer or such further period, as may
be permitted by him or where the registered person, after accepting the
discrepancies, fails to take the corrective measure in his return for the month in
which the discrepancy is accepted, the proper offiber may initiate appropriate action
including those under section 65 or section 66 or section 67, or proceed to determine
the tax.and other dues under section 73 ot section 74.

Scrutiny of
returns.
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Assessment of
non-filers of
returns.

Assessment of
unregistered
persons.

Summary
Assessment in
certain special
cases.

Audit by tax
authorities.

Special audit.

62. (1) Notwithstanding anything to the co,ntrary contained in section 73 or
section 74, where a registered person fails to furnish the return under section 39 or
section 45, even after the service of a notice under section 46, the proper officer
may proceed to assess the tax liability of the said person to the best of his judgement
taking into account all the relevant material which is available or which he has
gathered and issue an assessment order within a period of five years from the date
specified under section 44 for furnishing ofthe annual return for the financial year
to which the tax not paid relates.

63. l.trofwithstanding anything to the contrary contained in section 73 or section
74,where a taxable person fails to obtllin registration even though liabte to do so or
whose regisfation has been cancelled under subsection (2) of section2g but who
was liable to pay tax, the proper officer may proceed to assess the tax liability of
such taxable person to the best of his judgment for the relevant tax perio.ds and
issue an a$sessment order within a period of five years from the date specified
under section 44 for furnishing of the annual return for the financial year to which
the tax not paid relates:

64. (1) * * .it * *(

@ On an application made by the taxable person within thirb/ days from
the date of receipt of order passed under sub-section (1) or on his own motion, if
the Additional Commissioner or Joint Commissioner considers that such order is

erroneous, he may withdraw such order and follow the procedure laid down in
section 73 or section 74.

65. (1) * {' *

@ tl"r :k *

(3){.****
(4) *

(5)'F**:rt
(6)**'r**(
A Where the audit conducted under sub-section (1) results in detection

of talr not paid or short paid or erroneously refunded, or input tax credit

wrongly availed or utilised, the proper officer may initiate action under

section 73 or section 74

66.(1){(*{<**
8)*****
(3)'l€***:ft
(4)***!r*
(5)****
(6) Where the special audit conducted under sub-section (1) results in
detection of tax not paid or short paid or effoneously refunded, or input tax

" credit wrongly availed or'utilised, the proper officer may initiate action

under section 73 or section 74.
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70. (i) Power to
.summon persons

to give evidence

and produce
documents.

Determination of
tax not Paid or
short paid or
erroneously
refunded or inPut
tax credit
wrongly availed
or utilised for anY

ieason other than- 
fraud or any
wiltul
misstatement or
suppression of
facts.

Determination of
tax not Paid or
short paid or
erroneouslY

'refunded or inPui
tax credit
wrongly availed
or utilised bY

reason of fraud or
any wilful
misstatement or
suppression of
facts.

General
provisions
relating to
determination of
tax.

73. (1) *

@:k
(3) *

(4) '!&

(5) *

(6) *

0*
(8) *

(9) *

(10) ,,<

(11) *

74. (1) *

@ ,F

(3) *

(4) *

(5) 'F

(6) *
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(e) *
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Explanation 1.-
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Explanation 2.-For the puqposes ofthis Act, the expression "suppression"

shall mean nondeclaration of facts or information which a taxable person is required

to declare in the return, statement, report or any other document furnished under

this Act or the rules made thereunder, or fuilure to furnish any information on being

asked for, in writing, by the proper officer.

jS. (1) Where the service of notice or issuance of order is stayed by an order

of a court or Appellate Tribunal, the period of such stay shall be excluded in

computing the period specified in sub-sections (2) and (10) of section 73 or

sub-sections (2) and (10) of section 74, as the case may be.

(2) '{'

(3) *

*

* !f

*

,,|(
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(4)**'**{.
(5)***{.*
(6)*****
A****{€
(8){c****
(9)***.l.*
(10) The adjudication proceedings shall be deemed to be concluded, if

the order is not issued within three years as provided for in sub-section (10) of
section 73 or within five years as provided for in sub-section (10) of section 74.

(1 1) An issue on which the Appellate Authorrty or the Appellate Tribunal
or the High Court has given its decision which is prejudicial io the interest of
revenue in some other proceedings and an appeal to ih. eppellate Tribunal or the
High Court or the Supreme Court against such decision of theAppellateAuthority
or the Appellate Tribunal or the High Court is pending, the period spent between
the date of the decision of the Appeilate Authority and that oftire Apprilut, Tribunal
or the date of decision of the Appellate Tribunal and that of the High Court or the
date of the decision of the High Court and that of the Supreme Court shall be
excluded in computing the period referred to in sub-section (10) of section 73. or
sub-section (10) of section 74 whereproceedings are initiated by way of issue of a
show cause notice under the said sections.

(12) Notwithstanding anything contained in section 73 or section 74,
where ?ry alrount of self-assessed tax in accordance with a return furnished under
section 3 9 remains unpaid, either wholly or partly, or any amount of interest payable
on such tax remains unpaid, the same shall be recovered under the provisions of
section 79.

Explanation.-* * * {€

(13) Where any penalty is imposed under section 73 or section 74, no
penalty for the same act or omission shall be imposed on the same person under
any other provision of this Act.

104.(l) * * * * *

Explanation.-The period beginning with the date of such advance ruling
and ending with the date of order under this sub-section shall be excluded while
cornputing the period specified in sub-sections (2) and (10) of section 73 or sub-
sections Q) and(10) of sectionT4.

107. (1) * {( * * *

@*****
(3)*:r***
(4)*'*t*
(5)**:F*':n



)1

(6)

(a){c 4 * * :&

(b) a sum equal to ten per cent of the remaining amount oftax in dispute
arising from the said order subjectto ur*irn,* oftwenty-five crore
rupees, in reration to which the appeai has been filed:

(7)*4:&4

(s):F1**,,r
(9):{'****
(10)*s***
(11) :rc I * * *
Provided 'F :& * *

Providecl further that where the Appellate Authority is of the opinion that
any tax has not been paid or short-paid.or *rrorrouriy refunded, or where input taxcredit has been wrongly availed orutilized, no ord.r r.qri;i;g;h;rpp.ii-", to pay
such tax or input tax credit shall be passed unless the appellant is given notice toshow cause against the proposed ordir andthe orcler is passed within the time limitspecified under section 73 or section 74.

l\2: (t) Any person aggrievecl by an order passed against him under section
107 or section 108 of this Act dr the cenrral Goods *Ji.i"i; T; $,2017(central A ct 12 of 2017) may appeal to the Appellate Tribunal against such orderwithin three months from the dut. o, which the order sought to be appealedagainst is communicated to the person preferring the appeai.

Appeals to
Appellate
Tribunal.

Q)

(3) The Commissioner may, on his own motion, or upon request from theCommissioner of central tax ,call for and examine the record of any order passed bythe Appellate Authority or the Revisional Authority under il^;;;;; under thecentral Goods and Services TaxAct ,2017 (centr^atA ct 12 of 2017) forthe purposeof satisfying himself as to the legality or propriety of the said order and may, byorder, direct any officer subordinate to hi*^to upply to the Appellate Tribunalwithin six months from the date on which the #d'order has i.., purred fordetermination of such points arising out of the said order as may be specified by
the Commissioner in his order.

(6) TheAppellate Tribunal may admit an appeal within three months after
the expiry of the period referred a jo sub-section rrl, or permit the firing of amemorandum of cross-objections within forty-five days after the expiry of theperiod referred to in sub-section (5), if it is satisfied that there was sufficient causefor not presenting it within that period.

,F

*

*
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*

*
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(s) *
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rF
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(?*
(8) *

(a) *

. (b) a sum equal to twenty percent of the.remaining amount of tax in

dispute, inadditionto the amount paidunder sub-section (6) of section 107, arising

from the said order subject to a maximum of fifty crore rupees, in relation to which

the aPPeal has been fited'

Penaltyfor 122. (1) s * * * *

certainoffences. (1A) I * * * *
\rr r/'

(18) Any electronic comnierce operator who-

(,
(ii)

(jii)

power to rmpose t27. 'where the proper officer is of the view that a person is liable to a penalty

lfffi'.lri.il and the same is rroi.ou*r.c undel any proceedings un'der section 62 ot section 63

or section 64 orsection 73 orsection i+ o, section rz9 ar section 130, he may issue

an order levying *orf, p.rulty after givrng a reasonable opportunrty of being heard

Power to walve
penalty or I'ee or
both.

Anti-profiteering
measure.

to such Person.

129. 6 *

l7l. (1) * 4 *

8)TheCentralGovernmentmay,onrecommendationsoftheCouncil,
by notification, constitute an Authority, or empower an existing Authority

constituted under any law forthe time being in force, to examine whether input tax

credits availed uv unv registered p"rro, o, the reduction in the tax rate have

actually resulted in a Commensurate reduction in the price of the goods or services

or both suPPlied bY him.

:tl

*

*

*
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*

*

*

*

*

*

*

*

*

*

*

rF

*

{c

*

*

*

*

*

(3)

(3A)4**
Provided4***
Explanation. - For thb purposes of this section, the expression "profiteered"

shall mean the amount determinedon account of not passing the benefit of reduction

in rate of tax on supply of goods o, ,.ruir., or both or the benefit of input tax credit

to the recipient by way of commensurate reduction in the price of the goods or

services oi both.
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SCIIEDULE M

. lSee Section 7l

ACTTYITIES OR TRANSACTIONS WHICH SHALL BE TREATED
NETTIMR AS A ST]PPLY OF GOODS NOR A SI'PPLY OF SERVICES

^,'

A,
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(1)**
@{<*
(3)**
(4)**
(5)t*,
(6)**
o**
(8)**

{( * :1.

rF rl. *
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